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1.ORDER DATED 22-05-2002. 

In a disciplinary proce&ings,palty 

was imOsed On the AppliCant.It was orderej for 

recovery of Rs.6,000/- froth the Applicant in the 

said Disciplinary procee:lings.As against the said 

order of punishmt,the Applicant has preferr& an 

appeal,u.nder Annexure...3,dated 18.5. 2002.The said 

appeal has not yet been dis1..osed of. In the said 

premises,having heard the counsel for the 

Applicant and Mr.A.F.BOsC,leamed Siior standing 

counsel for the RespOndts(on whom a copy of this 

Original Application has been served) ,this Original 
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the admisTn stage, 

with a direction to the RespOfldts(peCiallY 

ReSPOndt No.2) to dispose of the appeal of the 

Applicant within a period of six months from the 

date of receipt of a copy of this order. Respondts 
j 

are further directed not to effect recovery from the 

Applicant,till disposal of the appeal,under 

Annexure-3, dated 18.5.2002. 

With the aforesaid observations and 

directiofls,thiS OA is disposed of,No costs. 
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ORDER NO.2, DAT ED 22-5-2002. 

send copies of the order. dated 22-5-2002 

to the RespofldtS,alCflgWith copies of the Original 

Application, at the cost of the Applicant on whose 

behalf Mr.Padhi,UfldertakeS to furnish the recruired 

postages for transthission of copies of the order 

dt. 22. 5.2002 alongwith OA,by Regd.POSt with AD 

to the Respofld1tS, by 24-5-2002, 

Free copies of this order dt.22-5-2002 

be also given to the AdCate for the Applicant 

and M. Bose,learfled ssc appearing for the 

Respondents. 
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